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TELINGANA

(Speciat'driginal Jurisdiction)

WEDNESDAY, THE TWENTY FIRST DAY-Of ,AUGUST".-"''Ji;o inousnuo AND TWENTY FouR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRITUSTICE J SREENIVAS RAO

WRIT PETITI ON NO: 202620F 2009

Between:

; [u{,i*:.,",s,-*rt+*e;;ilg**t*',;l:"l+ilii li, : 1[ J
' Errt;i; N'i;Jal' Nalgonda District ...PETlrloNERS

AND

;ffi **tr,ffi1{*ffin:rrfr1:$''ffi ffi:- s"ir"i".v, New Delhi ...RESPoNDENTS

PetitionunderArticle226oftheconstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue order or direction more particularly writ of [t/andamus to set aside

the G.O N,4s.No ' 272' PR and RD (RD ll) Department' dated 8-9-200S and also

Government lvlemo No 13254/RD ll/A1/2009' dated 20 08 2009 on the file of the

1st respondent in so far as ordering the District Collector to obtain the clearance

from the Chairperson' District Review Committee by declaring the same as

contrary to Sections 13' 16 and 2O(3) of National Rural Employment Guarantee (

NREG) Act, 2005 and also Section 1g2 and 161 of Andhra Pradesh Panchayat Rai

Act, 1gg4 and also Article 243-G of constitution of lndia apart from violation of

Article 14 of Constitution of lndia'



l.A. NO: 10F2009(wP MP. NO :26438 oF 2009)

Petition under Section 151 CPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High cc,urt may be preased tosuspend the G.O.l\,4s.No 272, pR & RD ( RD.ll) Departmont, dated 8-9_2009 andalso government lvremo No 13254rRD.,/A1/2009, dated ,10-8-2009 on the fire ofthe 1st respondent in so far as ordering the District (lollector to obtain theclearance from the chairperson, District Review committee.

Counsel for the petitioners: SRI M.VENKAT RAM REDDYCounset for the Respondent Nos.1 &1, il;. i?#io ,onvee,l, cp FoR
cou nser ror the Respo nde nt No.3 :, -,tdffi Hll6l [A*$&y Bt.rB[t o
counset for the Respondent No.4: sRt_Hd_r:f{i;r.N KIJMAR, Dy.

SOLICITOR GENERAL OF INDIA
The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOKARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITTON No.20262 of 2009

QBDER: (p". the Hon'ble the Chief Justice Alok Aradhe)

Mr. M. Venkatram Reddy, leamed counsel appears for

the petitioners.

Ms. Shazia Parveen, learned Govemment Pleader for

Panchayat Raj appears for respondentNos'l and 2'

2. Learned counsel for the petitioners submits that the issue

involved in the Writ Petition does not survive for

cons ideration.

3. In view of aforesaid submission, the Writ Petition is

dismissed as infructuous.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs'
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One CC to SRI Ir/.VENKAT RAI'/I REDDY, Advocate IOPUC]
Two CCs to GP FOR PANCHAYAT RAJ & RURAL DEV, High Court for the
State of Telangana, at Hyderabad. [OUT]
ONE CC tO SRT GADI P{AVEEN KUMAR, DY. SOLICITOR GENERAL OF
rNDrA [OPUC]
One Cb to SdI G.NARENDER REDDY, SC FOR TG-IVPPS GPPS [OPUC]
Two CD Copies
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HIGH COURT

DATED:21 10812024

ORDER

WP.No.20262 of 2009

DISMISSING THE WRIT PETITION
AS INFRUCTUOUS WITHOUT COSTS.
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